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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH I

0.A. No.1522 OF 2002

New Delhi , this the 28th clay of April 2003

HON'BLE SHRI KULDIP SINGH, MEMBER (J)

Shfi J.c. Chugh (Retired)
3345, "C" Chanderlok,
D.L.F., Phase IV,
oUi gaoti (.riaryana I. .... .Appl ioant
(By Advocate : Shri K.L, Bhanclula)

Versus

1. Union of India through
The Secretary, Ministry of .Science & Technologv,
New Delhi-110016.

2. The Director General,
Council of Scientific & Industrial Research,
Anusandhan Bhawan, 2, Rafi Marg,
New Del hi-1 10001 .

3. The Director,

Central Mining Research Institute,
Dhanbad-S26uO1 (Jharkhand) ....Respondents

(By Advocate : Ms. K. Iyer)

ORDER (ORAL)

Heard the learned"counsel for the parties and

perused the material on record.

2. Applicant has filed this OA under Section 19 of

the A.T. Act, 1985, as he is aggrieved that despite his

retirement under PR 56, he has not been paid the various

dues as per his representation dated 20.12.2001 , a copy

of which ,18 Annexure I and the details of the dues,

according to the applicant, which has not been paid are

mentioned in paragraph 10 of the said representation.

In nut shell the applicant is claiming Rs.2,55,705/-

which includes balance of G.P.F. accumulation,

residuary gratuity payment, misc. dues such as payment

towards Lib. Books, Grant & packing allowance, arrears

of salary increment, half pay leave encashment, transfer
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CKULDIP SINGH)
MEMBER (J)
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